
ABSTRACT OF THE PROCEEDINGS 

COUNCIL OF THE 6oVERNoa 6ENERAL OF INDIA 

LAWS AND REGULATIONS. 

VOL 13 

Jan to Dec 

1874 

PL 

Tuesday, February 24, 1874



ABSTRACT OF THE PROCEEDINGS 

(,1' TIlE 

ASSEMIlI,ED FOR 1'HE PURPOSE OF MAKING 

LAWS AND REGULATIONS. 

1874. 
I 

WITH INDEX. 

VOL. XIII. 

IIbltAt4 bM tbt 3atbrit, .f tilt • .,trlOr 'tatrll. 

o 7 .NUII 'hnS' .. 
""' ••• -11, -. .... 1=& • .. " 

CALCUTTA:' 
O~FIOE OF 1'1It: BUI'EBINTIOWENT OF GOVERNMENT PJUlfTIlIO. 

1876. 



Austj'((.ct of tlle Proceedings of the Gouncil 0/ tlte GoverJ/,or GeiMral oj liulia, 
assembled for tll,e purpose ql making Laws, and Reg'ulalions muler tli(1 
jJrovisions of tlw Act of Pm'Uamellt 2j, &: 25 Vic., 'cap. 07. 

The Council met nt Governlllont House 011 Tuesdny, the 24th February 1874. 
PltESEN'J': 

His ExoellencytheVioeroyand Governor General of India, G. M. S. I., 
p1'esiding • 

The Hon'ble B. n. Ellis. 
Major-General the Hon'ble Sir H. W. Norman, K. O. :0. 

The Hon'ble A. Hobhouse, Q. o. 
The Hon'ble E. O. Bayley, o. 8. I. 
Ris Highness the MaM.raja of Vizianagl'am, K. o. S. I. 
The Hon'ble Raja Ranll1.nath Tagore. 
The'H6n'ble R. A. Dalyell. 
The Hon'ble H. H. Sutherland. 
The Hon'ble B. D. OolVin. 

MARRIED WOMEN'S PROPERTY BILL. 
;; 

The Hon'ble MR. Ho:oaousE moved that the Report of the Select Oom-
mittee on the Bill to explain and amend the law relating to certain Married 
Women, and for other purposes, be taken into consideration. He said that the 
Oouncil would observe by the Report that there was very little alteration in the 
Bill as it now stood from what it was when it was 1lrst' introduSlOO. He had, 
therefore, little to explain to the Council. He had shown on a previous 
occasion that the Bill did not introduce any new principle. The broad principle 
of the separation of interests as between husband and wife was affirmed by tho 
Indian Succession Act, and tho objoot of this Dill was only to extend that priu-
piple to cert8.in details, and to make it apply in one pa.rticular olap of transac-
tions, namely, policies of insurance, to persona who were married before the 
Indian Succession A.ot oame into force. 

< There were on~y ,three alterations of any importance introduoedby the 
Select Committee in the Bill. The first was in section 6. where the power of 
the wife to e1fect policies of insurance had been made indefinite and not con. 
fined to her own life or the life of her husband-it might be on that of a 

( parent, a sister, or anyone else. There was no reason why the power should 
not be extended. 
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J\y fll'd.i')11 7, J"il:1.1')·.ied W(l]\H'H \\'hu W('1"I'. ~med would be fi\lhj\\et. t.o Ruch 
F.1l i 1,:,<,' 1')"U(W~;~;(')-\ a.(Id Ol'clnrH i 11 n~:;l'('(lt. of t Itch' pl'opod.y [IS they wmdd be lin,hle 
t.o H UIi'V wm:t uaJn:tl'l'ictl. It gl1vo tll(\IlI, with 1.110 pOWBl',thul'o"pow;ibility of 
having I:qllll'at.o II1'Ol)i'l't.y. \Vl\()th~r i,lmt. would havl\ homt t.lw bw without. thiH 
i~lHJ.('.I1[H:mL, he ~~ou~hl noL Rny. Hit:; illlpressioll was that it woulc1. ",Vo luul nf] 
iHtima.l.iou (,t: judininl opillion in Hint. diredion. He had snid thnt. tho mattet· 
wou1d he tnlccn into eonsidrl'o.t.ionlJY t.ho Seleet. Committee. 'l'hey did consider 
it, aw1 pJ'opm:nd 1.0 (kelnl'o t.he law n.,; it. stood in the nm. 

'l'IJll ~mly otllN' altern.tion was UmL section 9 ha.d been made to ('xt.oml to 
1,r.rsou8 who WOl'O ll1n,rl'ietl before t.he 1st January 186G when thoy IHl.d 
..;epnl·nt.c propcrty. 11, could noi, possibly mn.Her when the sepnrai.o Pl'Opci'ty 
wn.':I f\(\qnil'cil: whether t.ho pruperty waf.; acquired by special contract beforo 
t.11C lst. ;runuary lS()(), 01' by t.he general provisions of the law snbsequent to 
t.11at dnt.e, diel not sif,"llify at. all with respect to the liabilities of the wife 
under t;hILt, cnactn1ent. 

'l'hos() were all the points he had to mention. 

'1'ho MOtiOll was put and pogrced to. 

The lIon'ble MR. llOllllOUSE also moved' that the Dill as amended be 
pnssccl. III doing so he might state that, as far as snggestions had come in, 
there hnd heen 1\ remarkable unanimity expressed that t.he Dill was a useful 
nne, and there was every rcnson to believe that, though its operation would' not 
be extensivc, it would operate well. 

'rho Motion was put and agreed to . 
• 

FOltEIGN ENLISTMENT BILL. 
The Ron'ble MR. lIOllllOUSE also moved that the Report of the Select 

Commi1.tee on the Bill to !))'ohibit recruiting in Dritish Indi~ for the service of 
Foreign States, he taken into consideration. He said that the only 'point whioh 
he thought it at aU necessary t.o observe upon was IlS to the 'form of the 
Dill, hy whioh we did not positively prohibit in the Aot itself the recruiting 

• which it was desired to control, but only gave to the Goverriment a' power 
of interfering whenevcr they thought it necessary. That point he had 
mentioned before, and His Honour the Li.eutenant-Governor of Bengal then 
exproRsoo some doubt whioh was the better principle to go upon, and 
lIlt.. HOlllIOUSE then stated that tho Select Committee would take the matter 
into oonsideration. Tho question had been discussed, and it seemed,to them 
that it might bo inconvenient to have a positive law which might' prevent 8 
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perfectly innocent operation. On the other hand, they believed that a proceed. 
ing of this sort could not go on to any injurious cx~nt or for any length of 
time without tho Government beco~ng aware of it, and the Dloment t,hat 
was so they could move in the mattru.'. It was therefore thought the }Jill, as 
it at present stood, was calculated to preserve to the Govern~cnt all the neces-
sary powers. 

'1'ho Motion was put .and agreed to. 

'1'he lIon'ble MR. 1I0DlIOUBE also moved that the Bill as amended be 
pass~d. ".' 

The Mo~on was put and agreed to. 

KULLU SUB.DIVISION (PANJXB) APPELLATE POWERS BILL. 
The Hon'ble llR. HOBIIOUSE also presented the Report of the Select Oom-

mittee on the Bill to invest the Assistant Oommissioner in charge of the Kullu 
Sub.~ivision of the KAngra District with oertain app~te power8. 

ASSAM OHmF OOMMISSIONER'S POWERS BILL. 

The Hon'ble MR. HODlIOU8E also introduced the Bill to provide for the 
exercise of the powers hitherto exercised by the Lieutenant-Governor and 
Board of Revenue of Bengal in the territories forming the Ohief Commissioner-
ship of Assam, and moved that it be referred to a Select Committee with 
instructions to report in a fortnight. He said that the Council would observe 
that the Bill was exactly what he had said it would be. It was merely a 
formal transfer of the powers vested by Statute in the Lieutenant-Governor 
and the Board of Rev~Due of Bengal, for the purpose of their being exercised 
under the direction of the Governor General in Council by the new Chief Com-
missioner of Assam. lb. HOBHOUSE thought a fortnight would be found quite 
sufficient time for the Select Oommittee to make their report. 

- 'The Motion was put and agreed to . 

. BOMBAY REVENUE JURISDICTION BILL. 

The Hon'ble MB.HOBHOUSB. moved that, in the room of the Hon'ble 
Mr. Inglis, the Hon'ble Mr. lMJyell be appo~ted a Member of the Select 
Committee on the Bill to limit the jurisdiction of the Civil Courts throughout 
the Bombay Presidency in matters relating to the land-revenue. 

The Motion was put and agreed to. 
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